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uriginal "> lOlicdtion No . 578 of 1990 

JdDluna 

Versus 

lilion of India ana others •••• Responden ts 

Hon 'ble Justice S .K . Dhaon, V.C • 

The orcier dated 9.5.1990 transferring the 

applicant, a Khalasi.on administrative grounds is 

being i.l:\:>ugled in this application. 

2. The i.l:\:>ugned order recites that the salle has 

been passed with the approval of the prope r 

authority. This apf.'lication was presented in this 

Tribunal on 30.7.1990. ~ perusal of the oreer sheet 

indicates that no int.rill order ",",s granted to the 

applicant. More than 2 years have passed, since 

the pass ing of the ~ugned order. It lIlust have 

been dcted upon. More over, no ground exists to 

interfere with the order of transfer. 

3. The case has been called out. No one has 

appeared on behalf of the a~plicant. The application 

is dismissed . 

Udted: 20th Nov : 1992; 
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Vice ef?a irD'ldn 


